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In terms ofthe orde6 ofthe

the local Commisstoner's reports

submits that there is a possibitity

division of the companies assets lin

{., ", r.q

Hon'ble High Court of Delhi, the vatuation and

are on record. Ld. counset for the pe$$oner

of a settlement eith€r in terms of money or

this case beang l.nd)by metesand bounds.
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2. Shd sangar Marla who app€a6 on behalf of respondents 34 prays for

some more time to seek necessary instructlons, Notice to respondents 3 to 5 may

also b€ issu€d for the next date ot hearlng.

3. To comeupon 29.8.2015. _s4/-
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